
CENTRAL ADMTNTSTRATTVF TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

R.A.NO.84/2003 IN 0.A.NO.378/02

Thursday, this the 20th day of March, 2003

Hon'ble Shri Justice V.S.Aggarwal, Chairman
Hon'ble Shri Govindan S. Tampi, Member (A)

Union of India through

1. The General Manager
No r t h e r n Railway
Baro d a House, Ne w De 1 t'li

2„ The FA &. CAO

No rt he rn Rail way
ESaroda House, New Delhi

The FA & CAO/Construotions
Northern Railway
Kashmere Gate, Delhi-

(By Advocates None)

Versus

Shri Jai Pal Singh
FO.t i r e d Ac c o u n t s 0 f f i c e r
Under the FA & CAO/Constructions
Northern RailiAiay, Kashrnere Gate
New Delhi

(By Advocate: None)

ORDER (ORAL)

Justice V.S.Aggarwal:

..Appli cants

. Respondent

MA-615/2003

MA-615/2003 is allowed subject to just exceptions.

Delay i n_ f i 1 i ng t he RA i s con don ed.

RA-B4/2^

good ground to review. Dismissed.

[(Govinof^ S.^Tampi)
((

frr-—^
(V.S.Aggarwal)

Chai rman


